
State vs. Vikas Kumar Sain
FIR No. 165/19

PS. Jagatpuri
U/s. 279/337/388 IPC

12.02.2021           

Present: Sh. Aman Gaurav, Ld. APP for the State.

Applicant Vikas Kumar Sain in person with Ld. Counsel. 

An application for release of DL and RC of the vehicle no. DL-14SJ-

5883 of the applicant Vikas Kumar Sain s/o Sita Ram Sain moved. 

It is stated that above said vehicle has been seized by the police in the

present case. It is further stated that applicant is need the abovesaid documents for

driven the vehicle. It is further stated that abovesaid documents are no more required

for further investigation. 

Heard and perused. 

Record shows that DL no. DL-072013172622 and RC of the vehicle no.

DL-14SJ-5883 in the name of Vikas Kumar Sain is already on record and the same

was seized vide seizure memo dt. 11.07.2019.

Heard and perused. No purpose would be served in retaining the same

on record indefinitely. 

Ahlmad is directed to release  the DL no. DL-072013172622 and RC of

the vehicle no. DL-14SJ-5883 as mentioned above on furnishing of superdarinama in

the sum of Rs. 10,000/- each before court. Photocopy of the documents shall  be

placed on record and proper receiving shall be obtained. Applicant shall also furnish

an undertaking that applicant shall produce the abovesaid documents whenever it is

required during the trial and shall not dispute the identity of the same. 

Application disposed off accordingly. 

Copy of order be given dasti to applicant.

(Bharat Aggarwal)        
MM-05/SHD/KKD Courts/ Delhi

12.02.2021             



State vs. Sameer s/o Lt. Sh. Javed Khan
FIR No. 031912/20

PS. Jafrabad
U/s. 379 IPC

12.02.2021           
Present order shall dispose off the bail application of accused Sameer s/o Lt. Sh.

Javed Khan.

Present: Ld. APP for State.

Counsel for applicant. 

It is argued by counsel for accused that accused is in custody since 14.12.2020. It

is further stated that accused has falsely implicated in this case. It is further stated that nothing

has been recovered from the possession of accused. It  is further stated that accused is not

required for custodial interrogation and that accused may be released on bail.

In reply thereof, it  is stated by the IO that accused was arrested by PS Farsh

Bazar and stolen vehicle was recovered from the possession of accused. It is further stated that

accused has involvement in 01 other case and a habitual offender. It  is further stated that if

accused released on bail, he may jump the bail.

Heard the arguments and perused the record. 

Considering the fact that accused is in JC since 14.12.2020 and recovery has

already been effected. Further, co-accused is already granted bail in the present case. Further,

in view of the ongoing Covid pandemic conclusion of trial may take some time. In view of the

same, no fruitful purpose will be achieved by keeping the accused in custody. In view of the

same, accused Sameer s/o Lt. Sh. Javed Khan be released on bail, subject to furnishing of bail

bond  and  one  surety  for  a  sum of  Rs.  10,000/-  and  further  bail  is  granted  subject  to  the

conditions that:-

1. He shall not threaten or influence the witnesses.

2. He shall join the investigation as and when he is called upon by the IO.

3. He shall not tamper with evidence.

4. He shall appear before this court on each and every date of hearing.

5. He shall further intimate the court about change of his or his surety's address. 

Application is disposed off accordingly. 

Let the copy of this order be uploaded on the official website of District Court.

Computer Branch is directed to comply accordingly. 

(Bharat Aggarwal)        
MM-05/SHD/KKD Courts/ Delhi

12.02.2021             



State vs. Harsh Sharma
FIR No. 0301/20

PS. Jagatpuri
U/s. 379/411 IPC

12.02.2021           

Present: Ld. APP for the state.

Counsel for applicant. 

An  application  for  release  the  jamatalashi  articles  of

applicant Rakha Sharma. 

Heard. Report of IO perused. 

IO reported that he has no objection if personal search

articles be released to the accused/rightful owner. 

Keeping in view the facts of the case, IO is directed to

release  the  personal  search  articles  of  the  applicant  as  per  his

personal search memo.

Copy of the order be given dasti.

(Bharat Aggarwal)        
MM-05/SHD/KKD Courts/ Delhi

12.02.2021             



State vs. Md. Umar
FIR No. 13/21
PS. Jafrabad

U/s. 302/34 IPC & 25/27 Arms Act
12.02.2021           

Present: Ld. APP for the State.
SI Devindra in person on behalf of IO with case file.
Accused produced from JC with LAC Sh. Ravi Dhankar.

At  this  stage,  SI  Devindra  has  moved  an  application  for  bone  age

determination test of the accused (ossification test). It is stated by the SI Devindra that

IO Inspector Rajeev Bhardwaj  telephonically  contacted with the brother  of  accused

namely Sahid and mother of the accused Md. Umar regarding the documentary proof

regarding the age of accused Md. Umar, however both brother and mother stated that

no document is available regarding the age of accused Md. Umar. SI Devindra further

states that no birth certificate by an Corporation or Muncipal Authority or Panchayat is

found of the accused. 

Ld. APP for the State submits that in absence of any documentary proof

as mentioned in Sec. 94 of the Juvenile Justice (Care and Protection of Children) Act,

2015 he has no objection if ossification test is got conducted. 

Heard & perused the record.  I have enquired from the accused and he

states that there is no document as he never went to any school at all. 

After having gone through the record and submissions, it is seen that

there is no age proof document of the accused, hence interest of the justice would be

met if ossification test of the accused be got conducted. Hence IO is directed to get the

ossification test (Bone age determination) of accused through DDU Hospital, Delhi and

file report.

Medical Superintendent,  DDU Hospital, Delhi is directed to constitute a

medical  Board  and  get  the  ossification  test   (Bone age  determination)  of  accused

conducted and send their report in the court of the undersigned. Copy of the order be

given to IO for compliance.

One copy be sent to Superintendent, Tihar Jail for compliance of order

i.e. production of accused Md. Umar before Medical board on DDU Hospital. 

Put up for report on 26.02.2021.

(Bharat Aggarwal)        
MM-05/SHD/KKD Courts/ Delhi

12.02.2021             
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